
t

Honrblo ll
Honrbls !l

Central A&rtnistrative Tribunal
Prlncipal Bench

0A No. 245O|2OO3

Ner.r Oclhlr thls the 10th day of 0ctoberr 2003

D. Justlce UrS.Aggarr"ral, Chalrman

". Siruesnuai JtrSr- llmulr (A)

llrs. lladhu Sharrre
l,rlo Sh. R .K.Sharoran-38. l{eu iahavlr
i,ler.r 0elhl.
(By Advocate 3 9n.sh.

U

t
)

llagar

B .8.R6651 r.rl
!l.K.Bher duaJ

.. . Applicant
h

1. Comm!ealonoD,
18. lnatttutl

Shaheed Jeet
l{er.l 0elhl..

2. Asstt. Comnt,ssiongr
Kts. 

-iru-Cempus (Delhf Region)
Neu- Flehrau 1i Road
l[a., Oelhi - 6?.

K.U .S .
onal Area
Stngh ilarg

a

1

. . .R esPondents
(By Advocatc 5h. 5.RaJ"PP")

ORDER(ORAL)

HortDl! llf -lugtlga-U 5.-iooaglat. ChetrEan:

By virtue of the present appllcltl'on, the

appllcant secks quachlng of the orderg dated 15.9.2003

puBported to havc been paescd by the Asglstant Commlsglonss

l.B. respondont t{o.2. By vlrtue of the samer the sorvlces

of the appllcant have been terml,nated. The grlevance d

the cppllcant la that the orler has been Pess.d lllrgally

ln ulolatlon of not only of the dtrectlons of thic

Trlbunall but also even the Oelht Hlgh Coutt.

2. At thts ctaga, ue e8e not venturlng tnto the

aald cont8ovelal. 0ur attentlon hag been dr6un to the

fact that en appeal agalnst the satd ordet ls nelntelnabls

and, thercfore, L,e should not entcrteln the PDesent

appllcatlon.AW
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3. Leatnad counsel for the appltcant contendg that

sinct the order ls ln dlsobediencc of the dlrectione of thlc

Trlbunal and ls totelly lllegal, u,e should entertain the prcsent

appllcatlon.

4. So fer as dlsobedlence of the d lrectl'onE of thle

Trlbunal is concerned, lndtrd the eppll,cant urould bc at ltberty

to teka apptoprletr remedy, if so advlsed, by ftllng an epproprlete

appllcation r.rhlch can be consldored on its moDltcl but uhen spPeal

agalnst the lmpugned ordsD 1s a&nlttedly aval,labll,tt, applicant

must exhaust the sald renedy and thereefter, if so advlsod, ln

case lt ls necestery, ftls aopllcetlon uith thia Tribunal.

S. Thereforer uer for the precent, dlspose of tho prcccnt

appllcetion dlrecting !-
(") eB the appllcatlon ls prc-mature, the appllcant

mty psefer an EPPeel in the flret lnatance;

(U) hc may take neccssasy steps, tf ao edvleed, Ln case

there ls dlaobedlence ol' eny dlrectlons of the Tribunal.
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